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A'I'I'ENDANCE-CUM-ORDDR SIIEE'I'OT'THE I.IEARING OF PRINCIPAL BENCH O}- TIIE
NAI'IONAI, COMPANY LAW TRIBUNAL ON 18.10.2016

NAMD OI.' I'IIE COMPANY: M/S Adore Infrasmith hrt. Ltd. & Ors.

SECTION OI"'IIIE COMPANIES ACT: 397/398 of the Companies Act 1956 and24tt242 of the
Companies Act 2013.
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Order

Learned counsel for the non applicant - respondents request for some time to
file reply to the application (cA L2BlpB/2016) to place additional documents on record.
Let the reply be filed within two weeks with a copy in advance to the counsel opposite.
Rejoinder, if any, be filed within two weeks thereafter with a copy in advance to the
counsel opposite.
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